DEPARTMENT OF POST  “HTY P | s A
BIHAR CIRCLE b il [
Hipur | 16001 2000

5 .
-4
B L LS L T A T

-=AANNATIE = 4

koo ha. [ Afle=rs: w_ |PP-:$-“_ “rll:-"l'l

Ba '-'rl :r B

Arl'"ﬂanl 1 be Ft--:t ed by Ih: ca
"= Before the Retu

] ﬂ ”c,pf luctiod 1 Sekas, dugialets :
// FME} A30, 5 Batt {Ef!@l"jbunﬂtlmencw Name af fise: € mnslitiocin 4
) ” ..
Mahemdha & i of, ymﬂam% Beitha.

i
wH rl’
MML- _
Tad 4""ﬂf—’l¢]'-4m[4mnmm --..Il poistl mj-..m.s} i wardidale @ b akmave
Jf.scnm do hereby solemnly affirm ard sisie on oath as under:=

bb
/fﬂnﬁh‘. out whichever is not applicable) C:'L ‘lll }

9"1'- (1) 1 em a candidate st up by MJQMWM af the political party )/ sm cuntesting L

e O, residhd

.|-['l'
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(1) Detalls of PAN and status of filing of Income tax return ;
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{PAN) Income-tax return has | Tax Retum ( in |

: . been filed Rupees)
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1. Assets in joint name indicating the extent of joint ownership will alse have ta be given
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Mearme of Bank! Tnstitution and Branch are to be given
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4 . Dependent’, here ineans u person, substantially dependent on the income of the candidate.
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others and the amount.
! (v} | Details of investment in NSS,
| Postal Savings, Insurance Policies !
and investment in any Financial No o Mo (S Mo H
Instrument in Post office or | |
Insurance Company and the | i
|__ arount i il
(v} | Personal loans‘advance given 1o i
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> [Peseription o Selr Spouse Dependent-1 Depudmﬁ i_-l}:"p:n_d_tat-:i |
Ni
e W l
(i) | Agricultural Land - Wi Mougs -Mels | - 5
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aequired propéty © . e 11263 A e e
Cuost of Land (in case of - &
purchase}at the time of ro RE=S s Ao A M |
purchase
Any Investment on tye land by
way of development, kit Nu Ap
| construction ete.
| A Current market
vwﬂm A% —‘Tosrco~ |Rx-goooon: i I PG
J
(i) = Ty P i
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| purchase - —— oo
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pruperty by way of s Mo | M M Ady |
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{ Approximate Current market Ko Mo Ak N e B
_{ value = e S T 3 —f
{iv) | Residential Byildings (including Mo za - USutrpit. l
npsriments,) Al Hajipee Mo M e |
-Location(s) mm :ﬂ |
- Survey number(s) E
Acea (Total measurement in Ml TPl Sptr- Mo Ao Mo
5. fi.) e R
Built up Area (Total ks Abbe SpFT. e Mo Mo
mEBsurement in sq. #.) .
Whether inherited property Als Ao M Mo ta
| {(Yes or NO)
Dte of purchase in case of self No T-l=19¢ Mo e Mo
muir?d property f4-7. 088,
Cost of property (in case of -
purchase) at the time of Mo t!r:-:::hﬂ s Mo b
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{6) 1 give herein below the details of liabilities/ dues to public financial institutions and government -

(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)
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|' Ay ciher liability Y -y S " - j
| Grand total of labilities [ -Sseesez | T AR |
(i) | CZavei pment Dues: S - il TS

Dues 1o depariments dealing | 1

with government | Mo pe Na ; e Mo
_aecoinmodation l .

Dues to departments dealing g I - _I_ ' !
with supply of water | e Ho Mo | Mo M

Dues to departments dealing S R
with supply of clectricity Ao Mo pee Ma Ma

Dues to departments dealing =

with supply of Mo P Mo M M
telephones/mabiles

Dues to departments dealing

with government transporn Polea Adts Mo Pis A
(including aircrafts and =
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Income Tax Dues s A Ao Mo Ate
Wealth Tax Dues e [y e Pt Ple
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Sales Tax Dues Mo o i Ao Aa
Any other dues Mo Ao e Ade Ala
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(7} Details of profession or occupation:
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b. Spouse . Hiube, it

{8) My educational qualification is as under;

{G{v:: details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Name of the School /College/ University and the year in which the course was completed.)

{3 ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:
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u. - - o - o —— e —— e — — i
| k::::luhk ‘ /iy diy ‘;qu'u.a“ Al i s
(i} | Purchase Price and T ik ) M—
Development Cost of
Immovable Property R it b e s
(Total Value)
(i} | Approximate Cument ng AL - i
Market Price of antih Issnumh Me e N5
l Asse: (Total Value) S
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(i) Gavernment 1
dues (Total) Ne ] o Me Ae
(ii) Loans from Bank, |R%—
Financial Institutions and 5 0**%= | Mo A Ale Als
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course) (Mame of the Schoal /College/ University and the year in which the course was completed ) |

VERIFICATION

1. the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct (o the
f‘-f-‘=~'11 of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declare that :

() there is no case of conviction or pending case against me ather than those mentioned in items 3 and 4 above;

ilv} L vy spouse, or my deperdents do not have any asset or liability, other than those mentioned in items 5 and 6
nbove
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